
  

ga daa www.govtpressmp.nic.in a 

at aq os fea a aaa 2.       

  

  

  

wa 32] We, Tear, feria is wrat 201s—ths 28, wae 1939 
  

  

afta apt fart 
Te, APA Fa, ATTA 

aoe, fete 18 watt 2018 

We. WH-T-3~53-2016-1-TF (1). Aeawes ae fran, 2006 & fra sa—m  So-Pram (1) ar ved aleral at 
wan A aa Ee, WHT WSN, Weg, seid Hat ¢ fe wed 43 A feta arta ar arm, cant grt aritete ats | 
reat Gq-da & are a aq ada A ferme ayes arpa wea fra aT. 

2. afe fad ante a arm, fesied venen & fier stagifes wa So yeaa fen ara 2, at orart 2a ved 
4 ae a Wea Wad HiT Sele aa-déa a ance ate & steaa gro farice fra wy, 

3. sad fradl & ream a-w oh 58 & sade 0S a WH anaes wads alea ary ait. 

4. ae afer feats 18-01-2018 @ vad ert. 

Beqe F WRTe AS aM SIMA, 
STRUT UTA, Stara. 

qa, feat 1s saat 2018 

BH. Wh-U-3-53-2016-1-Wi. and h afar & arpede 348 HWE (3) & ayarn F, ga sea wt ala 
Be H. TH-E-3-53-2016-1-dha (1), fess 18 Saat 2018 Hr sitet arene THT wife G Uaeent wentitra 
fen ara @. 

Weqgey H Tee eA A aM STeAMTSR, 

SRT Wa, STH. 
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Bhopal, the 18th January 2018 

No. F. A-3-53-2016-1-V-(1).—In exercise of the powers conferred by sub-rule (1) of rule 84-A of the 

Madhya Pradesh Vat Rules, 2006, the State Government, hereby, provides that a memorandum of second appeal in 

Form 43 shall be furnished by a dealer through the official web portal of the Appellate Board in Acoordance with the 

instructions given in the web portal. 

2. If the memorandum of second appeal is furnished electronically without digital signature, the dealer shall 

submit verification of the memorandum in the Form as may be specified by the Chairman Appellate Board on the web 

portal. 

3. The provisions of rules 4-A and 58 of the said rules shall mutatis mutandis apply to such memorandum. 

4. This notification shall.come into force from 18-01-2018. 

By order and in the name of the Governor of Madhya Pradesh, 
ARUN PARMAR, Dy. Secy. 

ara, fea 18 set 2018 

FH. Wh-U-3-53-2016-1-44 (2).—seavee dz sifuran, 2002 (seria 20 WY 2002) St URI 2 & GIS (4H) 

aro yea wfc or weit FY cid Sy Wes AE, WEN, aniide aS & ae-ea ade H wis 2@q saa aS F 

ata www.mp.nic.in/comtaxab aa-tée afighaa audit z. 

emma wernt a @ aa sneezaT, 
TRU GA, stata, 

aa, ferte 18 sat 2018 

WH. WH-V-3-53-2016-1-Th. — et & ASI BH srpese 348 Hh VS (3) & are 4 ee area at af 

PA WH UT 3-53-2016-1-414 (2), feria 18 Set 2018, a atts arere WHITE & wife S wags werfed fora 

are &. 

Fee & WIT FAM SB TM SMTA, 
seu UTA, stata. 

Bhopal, the 18th January 2018 

No. F. A-3-53-2016-1-V-(2).—In exercise of the powers conferred by clause (pa) of section 2 of the Madhya 

Pradesh Vat Act, 2002 (No. 20 of 2002), the State Government, hereby, notifies the web portal www.mp.nic.in/ 

comtaxab under the said clasue for the purpose of online applications of the Appellate Board. 

By order and in the name of the Governor of Madhya Pradesh, 
ARUN PARMAR, Dy. Secy. 

  

fetes, uraata qn gen Ser arnt, wea BE Maala Setter ROE, aoe @ yfka dem werifera—2018.


